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IN THE CE llJ.'RAL ADMINISTR'.i\T IVE TR. IBU NA.L 

JODHPUR BENCH,· JODHPUR. 

,' O.A. NO.- /95 
(i)e f.. 3 Lf b JC!s-: 

Date of Order·: 25.5.95· 

Mahesh Chand • •. Applicant. 

' Versus 

Union of India & Ors. ••• Respondents • 

Mr. J .K. Kaushik, counsel for the applica.nt • 

CCRAM : 

Hon'ble .Mr. N.K. Verma, Administrative Member .. 

Hon'ble Ivlr. Rattan Prakash6 Judicial Member. 

This matter was put up before us to decide 

the matter relati~g to operation of the Limitation 

J'lot. The O.A. has been filed against no cause of 

ac:;tion, but in relation to the compliance of order 

passed in O.A. No,.! 16/93, dated 17 .a. 93. As per para 

3 of the order, 39 candidates tiere awaiting appointments, 

pending a vigilance inquiry in the matter. A direction 

was given to the respondents that ., 'the moment the 

result of inquiry is available and if it requires 

deleting or correcting the names in the panel 

.~nnex. .'1:\fl, they shall do the same... •.rhe O.A. t"'as 

v ~~ . disposed of with this direction which does not 
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prescribe any time for compliance of the order. 

2. The registry has objected to the filing of 

this o.A. in view of the fact of operation of 

limi-tatior.u~hile examining this matter and hearing 

the grguments, we also find t."lat apart from the 

limitation, which may operate ag.ainst ·this 0.7 
{here is no cause of action against which the O.A 

has been filed for fur~~er proceedings in the 

matter, before the Tribunal. _Therefore, the 

matter is disposed of with the direction tha~ 

the- o.A. will notbe..registered and is 9 dismissed 

as pre mature. 
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